IN THE NATIONAL COMPANY LAW TRIBUNAL, AHMEDABAD
COURT - 2 '

ITEM No 129
CA(CAA)/46(AHM)2021
Order under Secti_on 230-232 Co. Act, 2013

IN THE MATTER OF:

Innovative Healing Systems(Gujarat) Pvt Ltd e Applicant
Innovative Healing Systems(India) Pvt Ltd

........ Respondent

Order delivered on ..19/07/2021
Coram:

Madan B. Gosavi, Hon’ble Member(J)
Virendra Kumar Gupta, Hon’ble Member(T)

PRESENT:

For the Applicant
For the Respondent
ORDER

The matter is re-opened as special bench is reconstituted. we heard the matter and it
is prohounced in the open Court vide separate sheet. /

(VIRE KUMAR GUPTA) (MADAN OSAVI)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

SAPNA
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hought fit approvmg, Wlth or w1thout S
' algamaticn of Innovativef“iﬂ o

pl »ab}eh accnuntiﬁg standards pr Ci‘lbéd under Sectlon 133]""}
0 kthe, Companies Act 2013 an A"certlflcatés 1ssued by the
tatutoi’y‘ audltnrs o'f “thé respeﬁ"” ive- Applicant Compames are*_" |




5 compames tha

~consent in wrlting,

Itis subm1tte by He™” i‘m ed lawyer for the apphcant:'f
the Applicant Company A1 has 4. Equtty’," e

"'f}?Shareholders and :‘I‘the 4 Equity Shareholders have' glven their‘ |
vby way of an afftdavn for approval to the

S ""l‘,?chheme of Amalgamation and for Watving their rlght to convene i
f-f:':fjfmeeting ‘of the Equlty ShareholdErs Consent Affldawts of

X *[Equity shareholders of Applitaht Companv 1 are placed on

| ”issued certtflcate cetttfymg the number': of Equity Shareholders
- of Apphcant Company 1 and certtfying that all the 4 equity

b gfsharEholderS of Applicant Company 1 have gtven their consent

Y 1n approval of the SchEme The aforesald cert1f1cate 1ssued by
M/s O'R Maloo & Co,, Chartered Accountants is* placed on

o'f?"meetmg of Equity Sharehol’clers of Apphcant Company 1.

"'.j:ffurther subm1tted that the Appllcant Company 2 has 3_~ §
Equlty Shareholders and all the Equtty Shareholders have glvenf _

” "»:iﬂ-.ttiyﬁrt:j‘i,thelr consent m wrlting, by way of an’ affidavit for approval to-

ofprplicant Company 2 are placed on
“ ‘-:‘;:_record M/s O R Maloo & Co Chartered Accountants ‘has

T fff’issued certiflcate certifying the number of Equity Shareholders '
of Apphcant Compahy 20 and certtfylng that all the equity
shareholders of Applicant Company 2 have glven the1r consent f

0. g Chartered Accountants has

i'ﬁrecord The Applicant Company 1 therefore seeks, chspensatmn

,;_,;;'thef?éScheme of Amalgamatton and for wa1v1ng thelr right ‘to _
"f*“,"convene meeting of the Eduity '»Shareholders Consent Afftdav1ts‘-" o
Of Equlty Shareholde



It is submittedf tors. oprplicant Company 1w
and Applicant Company 2 " arey ccmcerned the Applicant :
Company 1 and Applicant Company 2 does not have secured
creditors M/s O R Maloo & Co Chartered Accountants has
1ssued certificates certlfying that there are ‘no Secured'
Creditors 1n Applicant Company 1, and Apphcant Company 2.
The aforesaid certificate 1ssued by M/s. O R Maloo & Co.,

Chartered Accountants 1s placed on record Therefore both the

"Applicant Companies seeks directrons that smce there are noj ‘
Secured Credltors in both the apphCant cornpames the meeting '

of Secured Creditors of the Apphcant Company 1 and Applrcant' |

Company 2 1s not required to be held

It 1s submitted by the learned lawyer for the applicant
companles that the Appllcarit Company 1 has 3 Unsecured'
Creditors and all the Unsecured Creditors haVe given their

Amalgamation and for walving their r1ght to convene meeting
of the Unsecured Creditors Consent Affidav1ts of Unsecured
Creditors of Applicant Company 1 are placed on record M/s. O

R Maloo & Co Chartered Accountants, has 1ssued certificate" :

cernfying thi ";nu'mber of Unsecured Creditors of Apphcant
Cefmpany 1 arid certlfying that all the Unsecured Credltors of
Applicant Company 1 have given their consent in approval of
the Scheme The aforesaid certiflcate issued by M/s. O R l\?loo
& Co Chartered Accountants is placed on record. The
Apphcant Company 1 therefore seeks dispensation of meetmg-_

c of Unsecured Creditors of Applrcant Company 1
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cohnsent by way of ari affrdavrt 1n approval to the Scheme ofﬁ

s further sub‘mltted "that the"‘ *Apphcant Company 2 has 4 S
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in affldavit in approval to the Scheme e

- of Amalgamanon ‘and for 'waivmg their right to _convene

"\’-ff;meetmg of the Unsecured Credltors Consent Aff1dav1ts of _.

Jf‘,.ﬂf:Unsecured Cred1tors of Apphcant Company 2 are placed on -
i't{ff"k.,»‘;”f‘record M/s. O R Maloo & Co., Chartered Accountants, has =
| 5 k'~:,i‘-1ssued cert1f1cate certifying the number of Unsecured Credltors
of Applicant Company 2 and certlfylng that all the Unsecured '
- __,v."f*Credltors of Applicant Company 2 have glven the1r consent in
f"approval of the Scheme The aforesald certlficate 1ssued by

fM/s 0 R Maloo & Co., Chartered Accountants is placed on

| 10
e Compames
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’, }record The Apphcant Company 2 therefore seeks dlspensat1on';
: . ‘of meetIng of Unsecured Creditors of Apphcant Company 2. |

‘*‘Heard Mr RaV1 Pahwa Learned Advocate for the Apphcant'

.V_Considermg the entlre facts and c1rcumstances and perusmgfﬁ;

e ;"‘f'y-"f'i-:the documents placed on record thls Tnbunal passes the
33:-.f;ff-"':ifollowlng order ik ‘ i

1 ',',“,The meetings of Equrty Shareholders of the Appllcant g

. Company No 1 and Applicant Company No 2 is hereby. :

"';dlspensed with, 1n view of the consent by way of an ‘. A

o -"affidav1t

' ';:‘~'j‘711_l.“-"f”‘51n€e there are no secured credltors in any of the

i ‘Apphcant Cornpanies the questton of convenmg and

i {f“holdmg the meetmg of the Secured Creditors does not

L f"":arlse at all




.,,Accordmgly,  this 1'5 anowed o

MADAN h GosAvI) o
: MBER (jUﬁICmL)




